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before  the elections. That is  all.
(Interruptions)

SHRI V. NARAYANASAMY:
Madam, 1 do not know how this is being
allowed to be raised, when the matter is
pending before the Court.

SHRI CHATURANAN MISHRA: I
am not raising the matter. I am only
asking her to move in the Supreme Court
to dispose of the case before the
elections.

SHRI V. NARAYANASAMY:
Madam, the Government has been giving
all assistance. (lnierruptions)

SHRI CHATURANAN MISHRA:
Cabinct Ministers are involved. That is
why 1 am asking this much.
(Interruptions)

THE DEPUTY CHAIRMAN: Nothing
is going on record now. Please sit down.
I am not allowing this because you
cannot take names of persons who are
not here and who cannot defend
themsclves.

SHRI CHATURANAN MISHRA: 1
have not said any name.

THE DEPUTY CHAIRMAN: 1 have
heard one name. Mr. Salim mentioned
one name. We should not talk about
people who are not present here in the
House and who cannot defend
themselves. Making allegations is one
thing. She has replied as she could reply.
She said that the matter is pending in the
court. But, just getting up in the House
and throwing mud at ecach other is not
going to lead us anywhere.

DR. BIPLAB DASGUPTA: Let them
say that they have not taken money.

THE DEPUTY CHAIRMAN: Dr.
Biplab Dasgupta, she has mentioned the
whole thing peacefully and he has also
mentioned about it. This is the forum and
this is your right to mention. But, Mrs.
Alva has said that the matter is before
the Court and let the court decide it. If
the matter had not gone to the court, the
House would have decided. The matter is
there now. If you suggest that somebody
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should come and say, it is your
viewpoint. Now, let me go ahcad,
because only three minutes are left
before we adjourn for lunch. In am only
bothered about the House,
(Inrerruptions) There has been .
misappropriation of the time. Against
whose quota should I put ijt?

SHRI CHATURANAN MISHRA:
Madam, it is not that since the matter is
sub judice, we cannot ask for moving the

court to have it disposed of before the
elections.

gl : Sg0ET S TE ERE & §Rg W)
T dm R A dm A o ¥ v fewn
T & TR W oW o s @ e, gl
§ foar) sm & fead A4 3ETS |

st SRR faw: qaw fgwm @ 39 G0 3
o forr, 9 3w W feww @ fomn

IEWEE : 3 A 39 wEw T @
feram )

sit oA fam: a9 e W fown we @
2 A e @ 2 Fr ofw W R Tow @
foar R

ITEAR : AW D TA@a Nwsh F e
AN I M@ RAGI LA M
o, TR\

wern addgren WA o fawn & 4,
i 4 &

a2 U5 )0 bt
Fort et ot <=

Demand for Autonomous development
Council for Western Orissa

SHR1 SANATAN BISI (Orissa):
Madam, in the year 1969. the National
Council for Applied Economic Research
had made a survey of the backward and
Western districts of Orissa and bad
remarked “‘Socially and economically, the
Western region of Orissa, constitutes the
most backward part of thc State. Such
backwardness is characterised by low
income levels, higher dcpendence of
population on poorly developed
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agriculture, large proportion of
population belonging to scheduled Tribes
and lack of basic infrastructure for
development.™

1 may mention herc that the promise
for formation of Western® Orissa
Development Council found a place in
the election pledge of the Congress Party
during February 1995. 1  draw the
attention of the senior Ministers and
Members of tle Congress, those who are
present in the House, that our Prime
Minister, Shri P.V. Narasimha Rao
during his election campaign in February,
1995, had assured us the formation of a
Regional Development Council for
Western Orissa. Again for the second
time, at a public meeting on 29.6.1995 at
Banharpali, District Jharsuguda, Orissa,
he had repeated the same assurance.

The Government of Orissa has not yet
taken any positive steps in this direction
and the people of that region.are on their
way to creale an awarcness in support of
their dcmand.

It is high time that the Centre issucd
necessary instructions to the Government
of Orissa to introduce a Bill in the
Assembly for the formation of a Western
Orissa Autonomous Development
Council with the following provisions:—

“To provide for the
establishment of the Western
Orissa Autonomous Development
Council and for certain matters
incidental thereto for the economic,
social, educational and cultural
development of the people of the
region.”

Thank you, Madam.

THE DEPUTY CHAIRMAN: Before
1 adjourn the House for lunch, 1 would
like to say that the time of seven
Mecmbers who wanted to make their
Spccial Mentions has been taken away by
five Mcmbers.

SHRI R. MARGABANDU (Tamil
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Nadu): Madam, in two minutes I would
complete my Special Mention.

THE DEPUTY CHAIRMAN: Every
Member says that he would finish' his
Special Mention in two minutes, but
nobody abides by the time. Now, am 1
responsible for it? 1 told the Members
that some more names were there against
Special Mentions, please abide by the
time, be kind to your Members, to your
own colleagues and 1 was willing to give
time to every Member. Unfortunately,
we become so self-centred in our own
view-point that we don’t realise that there
are other issues also which other
Members want to raise. Other matters of
this country are as important as the
Special Mentions of Maulana Obaidullah
Khan Azmi, Shri Mann, Shri
Margabandu, Shri Sanjay Dalmia and
Shrimati Sushma Swaraj. They wanted to
raise some issues. They are equally
important for the people. Now these have
gone: Tomorrow we may not ‘have it.
These would come only on Friday.
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FEL.. (WAAT) We should try to abide
by the time. 1 can assure you, if you are
to the point, you can make your view-
point in three minutes. If you don’t make
it in three minutes, you may be speaking
all of your life-time, you won't be
understood by anybody.

Now, on this note, I adjourn the House
for lunch till 2 o’clock.

The House then adjourned for lunch at
three minutes past one of the clock.
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The House re-assembled after lunch at

three minutes past two of the clock, [The

Vice-Chairman (Miss Saroj Khaparde)
in the Chair.]

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): We will now take
up the Short Duration Discussion on the
situation in Jammu and Kashmir. Shri
Sikander Bakhi.

SHORT DURATION DISCUSSION
On the Situation in Jammu and Kashmir
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